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Open Court

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD
Civil Misc. Centempt Petition Ne,79 of 2004,
Wednesday, this the lith day ef August,2004.

Hon'le Mrs A.K. Bhatnagar, J.M,
Hon* le S!k:. §.Ca Cha!!E. A.lM.

Avinash Chandra Srivastava,

S/o Sri L.N.Srivastava,

860, Mitthiganj, allahabad

Posted at Regional Carpet Store

I.ekhrajpur, Allahabade eso0ace .Applican't.

(By Advocate 3 S hri N.L.Srivastava)

Versus

1. Smt, Tinu Joshi,
Deve lopment Commissiomer (Handicrafts)
West Bleck No.7 R.K. Puram, New De lhis

s oo -Bespondentsas
(By Advocate s Shri S, Sthalaker)

ORDER

By Hon'ble Mre A.K. Bhatnagar, JoM. 3

By this contempt petitien filed under Section 17 of
A.T. Act,1985, the applicant has prayed for punishing the
respondent for wilful dis-obedience of the order dated
2241242603 passed by this Tribunal in OA No,1538 of 2003,
by which the direction was issued te the competent autherity
to leck into the grievance of the applicant and take
appropriate decision en the representation within a peried
of three months from“the date of communication of certified
copy of this order.
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2 On 21+5,2004, the netice was issued againsi the
respondent. lLearned counsel for the respeondent submitted
that the counter has been filed aleongwith de lay confionatien
applications Iearned counsel fer the respondents further
submitted that the order passed in OA No,1538/2003 has
already been complied with, He is filing the order of
compliance’ dated 30.6,2004 alongwith counter and de lay

./‘m-d-"')l‘# Loy A,
condenatien applicationA As due to non awailability
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of the applicant?®s counsel he could not s,erve:)(L upon him.
Any hew the matter for contempt is between the court and

contemner,

3% We have gone threugh the Annexure-CA-I filed by
respondent 's counsel alongwith affidavit, in which it

is clearly "seen stated that Mc. Avinash Chandra Srivastava
CTO under CRO, Lucknow is hereby granted financial up-
gradatioen under the Assured Career Progression Scheme

in next higher grade as per details giveln below i.e.
Effective dated and up-gradated pay scale of 2nd ACP
dated 175.2G03 Rs,10,000-325~15,20C. We are satisfied
that the order passed by the Tribunal in OA Ne,1533/2003
has been duly complied with. Delay condonation applicatien
alongwith counter affidavit with Annexure~CA-I is taken

on record.

4, In view of the zbove, we are of the view that

ne case of contempt is made out against the centemner,
As the orger of this Tribunal had duly been complied with,
accordingly, the contempt petition is rejected and the notice

is discharged.
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